IN THE CESTRAL ADMINISTﬁATIVE TRIBUNAL 3 HYDERABAD BENCH

AT HYDERABAD

_ hh
A. Venkateswara Rae .o Applicant.

Vs

1. The Unien of india, Rep. by
the Chief Pestmaster General,
Andhra Pradesh Circle,
) Hyderabad-1.

2. The Director ef Pestal Services,
Hyderabad City Regien, :
. Hyd@rabadwl.

3, The Superintendent,
Circle Stamp Depot,
Hyderabad-7. .» Respendents. et

Ceunsel for the Applicant t Mr. Y. Appala Raju-

Counsel fer the Respondents 3 Mr. V.Rajeﬁwara Rao, Add1,cesC.

' CORAH:
THE HCN'BLE SHRI R, RANGARAJAN 3 MEMBER (ADMN.)
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~cannet arbitrarily ctart rec®vVering witheut perus

Oral Order (Per Hen'ble Shri R.Rangarajan, Member (Admnl, )

Heard ¥r. Y.Appala Raju, learned ceunsel for the
spplicent snd Mr. V.Rajeswara Rae, learned ceunsel feor|the

reSperdents,

2. | The applicant in this OA is presently werking as
Inspecter of Pest Offices, in the grade eof as.14oo-23#o/-.
It is gtated that xkx his pay is likely te be refixed Qnd

hence he has te return back 3# a huge ameunt due te the

refixatien. A shew cause netice has been issued te him vide
erder no.csnyuya/Pr/zva495.96 dated 25-11-95 (Pnnexure-I) asking
o Gk

his explanatien foﬁlthe propoa ameunt te be recCevered in

2

menthly instalment frem his pay anéd allewence;, The gpplicant
addressed teo Re2
has geplied that shew cause netice by his representa ien/dated
7-12-95 (Annexure-III). It is stated that that representatien
allressced te n—z,iSLnot yet dispesed of, The applicant apprehends
that the recevery will be started even befere dispeding ef his

explanatien dt'A7‘12’95 te the shew pause netice.

3. _ Aggrieved by the gbeve, he has filed this|

set aside the impugned shew cause netice dt., 25-11.
of R-3 and for a directien ! ‘net effecting the

(ﬁ@gp@ﬁﬁgnts sheuld dispese of that representatien éxplaining the
reatons for recevery 1f‘they de net accept his explanstion. In
thiq case the reply given by the applicant te the ghew cause

netice dated 25-11-?§";s g§§11 pending. Hence the| respendents

ffﬁ;he explan

R

given by the applicant and witheut giving him suitable reply.
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The prayer eof the applicent in this OA fer setting asifle

the impugnea erder dt. 25-11-95 is prema;u:egﬁgyhas te vait

ti11 the reply is given te his explanatien te the show cause

netice,

given indicating the recovery details te be made, the

will be

If he i= geing to be aggrieved by the reply te be

pplicant

[t liberty to appreach this Tribunal hy filing a fresh OA

challenging the final erder.

Se In the result, the fellewing directien is giveni~

R-2 sheuld dispese of the explanatien ef tht applicant

dated 17-02-95 te the shew cause netice issued en 25~

1-95, 1If

any recevery iz te be effected the same can be dene oply ;ftgk

the reply is given te him,

ne recevery sheuld be effected.

6. The OA is erédered accerdingly at thqﬁdmissi

pro——

(R. Ran?araja

itself, Ne cests,

Dated : 16th lngust 1996&
Tblbtatea Tn Cpen Ceurt)”
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Till such time the reply

Member (Ad

fie:
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is given
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Copy te:

1.

2.

4,

.
54

6.

The Chief Rostmaster Genaral,
Andhra Pradefh Clrclc,
Hyderabad =1, .,
The Rirector of Pestal Services,
Fiyderabad City Region,

Hyderabad - 1, _

The Superintendent,
Circle Stamp Cepot,
Hyderabad, '

One capy'tm METY?Appala Ra ju, Adwacaté,
CAT,Hyderabad,

Cne cepy te Mgtﬂ?ﬁajesuar Raa, RddlfCGSC,

" CAT,Hyderabad.

One cepy te Library,CAT, Hyderabad.,

: One duplicats capyf
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TYRPED BY CHZCKED BY
- COMPARED BY APRROVER BY

THE CENTRIL ADMINISTR-TIVZ TRIBUMAL
HYDZRAIA0 BEMCH MYDIRHB84D

THE HON'BLE SHRI R.R-NGA3 JAN: m(aj

on1c0: rgl/gj%

ORDER/ JUDEEMENT
U.ANO./R.A/C.P. o,
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ADMITIED AMD INTERIM DIRZCTIONS, IS3UD

ALL GieD .
DISPCSEY OF WITH DIRECTIONS
" nIsMigsa

DISMISSEZO AS YITHDRAGNM
CRDEREZD /REFEEFED A
NO SRDjR AS 'TD 20575,

wkr . 1I COURT
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